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by Member
{Shri Ata) Bihari Vajpayee]
this delay? Who is responsible for this
delay ? He made an accusation. You said
there was delay in nominating the Members
You accused the Chair.

SHRI L. N. MISHRA :
made any accusation.

1 have not

SHRI ATAT BIHARI VAJPAYEE :
You said that there bas been delay. You
accused the Chair.

SHRI L. N. MISHRA : 1 bave made
no accusation against the Chair, There has
been delayed nomination.

MR. SPEAKER : The Secretary tells
me that nonunations took place on the 17th
and it was published on the 18th. Any way
we shall look mto it

SHRI JYOTIRMOY BOSU : 1 want
to make a submission. This 15 a clear case
of breach of privilege. It should be refer-
red to the Privileges Committee. How can
you absolve the Minister ?

MR. SPEAKER : Jtis a not a breach
of privilege. Every thing is not a breach
of privilege. One thing—it is not a breach
of privilege.

The House now stands adjourned for
lunch and we will re-assemble at 2 p. m.

13.24 brs

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha them reassembled after
Lunch at Four Mmutes past Fourteen
of the Clock

{MR. DEPUTY-SPEAKER in the Chair]
PERSONAL EXPLANATION BY
MEMBER
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“How daie he says that we are leaving
the people of Kashmir to the tender
mercies of the Pakistanis 2
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MR. DEPUTY-SPEAKER : The hon,
Member can only read it out. There can
be no debate on it now.

st W2 f'ﬁl‘ﬂ gD ¥y a7 wgr
%1, qg aY GAAT g1ar |

MR. DEPUTY-SPEAKER : In the
first place, the hon. Member should have
been here and protested and that would
have gone on record. The hon. Member
had requested the Speaker, and the Speaker
had agreed. But under the rules, no de-
batable matter should be allowed and no
speech can be allowed. He can just read
out what be has given to the Speaker.’

SHRI ATAL BIHARI VAJPAYEE: 1|
am reading out what I actually said

seM WA St ¥ N Fge wy R, wh
afi wgr §—ug X €¥ qT @war §,
ar § ag Al q@EW 6 XY ww ey
t

MR. DEPUTY.SPEAKER: 'That is
not exactly contained in what he has given
to the Speaker. Then, it becomes a
debate...

SHRI K. MANOHARAN (Madras
North) : Let him clarify tbe position.

MR. DEPUTY.SPEAKER : If 1 allow
him, then I would be violating the ruies 1...

SHR1 ATAL BIHARI VAJPAYER :
What rule ? YER ;
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MR. DEPUTY-SPEAKER : The rule
under which he has written to the Speaker.
He can only read that out and he cannot
go into the details.

SHRI ATAL BIHARI VAJPAYEE:
Am I to read out only the portion of the
Speech delivered by the Prime Minuster or
should I not read out from my speech
also 2...

MR DEPUTY-SPEAKER ; He can
read out only what he has written to the
Speaker.

SHRI ATAL BIHARI VAJPAYEE:
Not exactly You have to allow me.

MR. DEPUTY-SPEAKER : No.

SHRI ATAL BIHARI VAJPAYEE:
It 1s not in the rules. There are no such

rules

SHRI R V. BADE (Khargone): Kindly
read rule 353,

SHRI ATAL BIHARI VAJPAYEE:
You have allowed me to give my personal

explanation.

MR. DEPUTY-SPEAKER : The hon.
Member may kindly resume lhus scat for
a mioute...

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): May I submst, Sir,
that you aliow the Hon'ble Member to state
what he bad said, if you have no objection
1t is up to you, Sir,

SHRI ATAL BIHARI VAJPAYEE :
1 think mow you are prepared to waive the
m.h.

MR. DEPUTY-SPEAKER : The hon.
Member shonld not anticipate what 1am

going 1o sy,
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The rules says :

“A member may, with the permission
of the Speaker, makea personal exp-
lanation although there is no guestion
before the House, but in this case no
debatable matter may be brought for-
ward and no debate shall arrse.”

SHRI K, MANOHARAN : Here, there
is no debate. He will oaly read out from
his own speech.

MR. DEPUTY.SPEAKER : Let me
finish what I was gong to say. The hon.
Member has written to the Speaker and
bis letter has been accepted and this is to
be read to the House But if a debate arises
from thss, then...

SHRI MUKHTIAR SINGH MALIK
(Rohtak) : He ss only making a personal
explanation.

MR. DEPUTY.SPEAKER : If he 1
gomg to start reading out what he said
yesterday and what he did not say yester-
day, then st becomes a kind of debate.

SHRIR R, SHARMA (Banda). He
18 only giviog an explanation,

SHRI MUKHTIAR SINGH MALIK :
He 15 only expluning the posstion, What
does explianation mean ?

MR. DEPUTY.SPEAKER : This is the
conveation, that first of all, the Speaker
must assure himself that no debate would
arise, . .

SHRI ATAL BIHARI VAJPAYEE:
I met the Speaker in his Chamber and I
convinced him...

MR. DEPUTY-SPEAKER : On the
baus of this letter.

SHRI ATAL BIHARI VAJPAYEE :
On the baws of this letter, 1 sought his per-
mission to offer a personal explanation.
How can you preveat me from quoting
from my own speech ? It was not perbaps
correctly understood by the Prime Minister
and that was why she had made that
remark.



223 Personal Explanalion

by Member
MR. DEPUTY-SPEAKER : The hon.
Member should have incorporated all that
in his letter to the Speaker, but he has not
done that,

SHRI ATAL BIHARI VAJPAYEE :
It is not needed, I have sought his per-
mission to make a personal explanation,

MR. DEPUTY-SPEAKER :
the hands of the House.

I am in

SHRI K. MANOHARAN : The House
has already agreed.

MR, DEPUTY-SPEAKER * I bave to
take the sense of the House, [ am in the
hands of the House. If the House would
like me to depart from this well-laid rule,
I have no objection ..

SHRI ATAL BIHARI VAJPAYEE -
There is no rule...

SHRI K. MANOHARAN : You may
put the question, then.

MR. DEPUTY-SPEAKER - I shall take
the sense of the House,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
We capnot certainly be a party to your
departing from the rule, and you, Sir, are
in the Chair now, and you are the best
person to interpret that rule. From the
Jetter that he has sent, 1t 1s evident that
it was only a limited matter and he has
quoted one sentence fiom the Prime Minis-
ter's speech. While making his personal
explanation, he cannot go over the whole
speech,

SHRI ATAL BIHARI VAJPAYEE :
Jam not gowng over the whole of my

speech.

MR. DEPUTY-SPEAKER ; He says
that he has not said that, He can say that
he had not said that. What more does he
want now ?

SHRI MUKHTIAR SINGH MALIK :
That is the only explanation that he wants

to give.
MR. DEPUTY-SPZAKER L3t us not

fose timo over this now, In the first place,
e hon. Member should have been hers,

AUQUST 1, 1912
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it is necessary that every Member who
participates in the debate should be pre-
sent in the House when another Member
speaks so that 1f the other Member says
something which he says he has not said,
he can protest and that could go on record.

SHRIR. V. BADE :
interruption,

But there was

MR. DEPUTY-SPEAKER : The hon.
Member should have pro ested then, and
that would have gone on record It 1s an
unusual thing that when a speech 1s made,
the Member 1 not here and then he comes
forward the next day and says that he
never said that and, therefore, he has to
offer a personal explanation. This by
atself 18 unusual, . .

SHRI ATAL BIHARI VAJPAYER : It
18 not unusual. This has been done here
many times,

MR. DEPUTY SPFAKER. I would
say this that this 15 an exception and 1t 1s
not a precedent. If we siart this convention,
then every Member will say that he must
be given an opporiunity for personal expla-
nation and to say that he never said this or
he never said that, Then, there would be
noend to it. Even so, the hon. Member
went to the Sreaker with this written docu-
ment, and the Speaker has agreed, and I
assume that he had permitted him to make
a personal explanation on the basis of what
he had written to him.

SHRI ATAL BIHARI VAJPAYEE
Will you please read out my letter to the
Speaker ? Then I will be satisfied,

MR. DEPUTY-SPEAKER :
has wnitten :

Yes, He

*“Under Ruls 357, I seek your permm-
sion to give a personal explanation n
regard to the speech made by the Prime
Minister, While intervening in the debate
on the Simla pact, the Prime Minisier
said :

‘How dare he says that we are logv.
ing the people of Kashmir to the tep.
der mercies of the Pakistanis 7

I never said anything like that in my
spesch, Either the Prime Misister gid
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not listen to my speech attentively
or she has deliberately atiributed thoughts
and words which were never expressed
by me.

“As I must make my position clear, 1
seek your permission to make a perso-
nal explanation.”

The hon. Speaker has permitted it.

SHRI ATAL BIHARI VAJPAYEE : |
am satisfied now.

14.12 hrs.

MOTION Re. STATEMENT ON

AGREEMENT ON BILATERAL

RELATIONS BETWEEN INDIA
AND PAKISTAN—Conzd.
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